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Act\No. V of 1948

* [Passep dy THR DoMINION LEGISLATURE ||
(Received the assent of thk Governor Gemeral on the 12th January 1948)
An Act furthei to amend the Indian Tariff Act, 1934.

HEREAS it is expedient furthor to amend the Indian Tariffi Act, 1934

(XXXII of 1934), for:".,u_t e purposes hercinafter appearing_;
It is hereby enacted as follows:—
1. Short title and commencement——(1) This Act may be called the

Indian Tariff (Second Amendfnent) Act, 1947, )

(¥) It shall come into forep at omce, but clauses (r) and (1) of sub-
section (I) of section 2, and sub-section (2) of section 2 in their application
to Item 71 (8) of the Firgt Sqhedule to the Indian Tariff Act, 1934, sghall
take effect crly frord such datd as the Central Government may, by notifi-
cation in the cfficial Gazette, agpoint in this behalf.

2. Amendment of first Schédule, Act XXXII of 1934.—(I) In the Firsh
Schedule to the Indian Tariff A\ct 1934,— ,

(4) in Item No. 8, in theisecond coluran, the Words “‘dried, salted’’ shall

be om? Ted; *} .

o) after Item No. 8(1) the following items shall be inserted, namely —

—
p

|
‘“8(2) | FRUITS dried |Preferentiial 36 per cent. .. | 24 percent.
(salted and. all | revenus. ad valorem. ad
other kinds) not \ i valorem,
otherwise specified.
8(3) FRUITS,  candied Protectiv% . 80 per cent. .. .. Descember
ad valorem. | - 31st 1948 7;

and corystallised.
. i |

{¢) in Item No, 20, in the second column; the words ‘‘jams, jellies” shall

be omitted and after the word ‘‘sauces’ the word “ketehups” shall be in-

serted;

(d) for Item No. 20(1) the following item shall be substituted, namely: —-

,%%0(1)] FRUIT JULCES,
- Squeshes, Cordials

and Syrups—
(a) manufactured in Proﬁectivt . | 27 per cent. - .. | Decomber
a British Colony. ad valorem. - 81st, 1948,
: i
(5) not manufac- Prcteofzive\ . | 40 per cent. .. .. December
tured in & British| ~ ad wvalorem. 31st, 1048";

Colany.

(e) in Itém No, 20 (2), in the second column, the words “FRUITS
and’! shall be omitted :
(j) after Ttem No. 2(. (2) the following items shall ,b_\e inserted, namely :

“20(3)] FRUITS, caned or

bottled—
(¢) menufactured | Protective 40 per cent. . e December
in & British Colony. ad valorem. 31st,1948.
(¢) not  manufac- ; Protective 60 per cent. . .. Deoamber
tured in & British ’ ad valoren. 31st, 104
Colony. .
20(4) | JAMS, JELLIES | Protective } | 80 por cent. | .. .. Docenber
) and MARMALA- 1 ad valorem. Hlst, 1048."
DES, canned or : i ) .
bo’r/t;le-:‘»; '
i
y
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(g) w Item No. 30(10) in the second ¢dlumn, affer the word “‘paper”’
the words ‘‘when imported as stores apart fr magchinery’’ shall be inserted;

(k) afer Item 71 (7), the following ifem shall be inserted, name;y —_—

“71{8) | s RINDING Protective 50 per e Decémber

WHEELS AND ad 'ualm' " 31st, 1050";

SEGMENTS.

(@) in Ttem No. 72(8)/in the second column, after the words ‘“COMPO-
NENT PARTS OF MACHINERY”, the words and brackets ‘‘(excluding
GRINDING WHEEEKS AND SEGMENTS)’’ shall be inserted.

(2) The sdditional (Mties of customs referred to in section 4 of the Indian
Finance Ac«t, 1947 { of 1947), shall not be levied or eollected on the goods

gomprised 1n Ttemg Nos. 8(2), 8(3), 20(1), 20(3), 20(4) and 71(8) of the&f&isai&
Schedule. - _ _ P
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